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(v) Reported threat to Cochin Port 
i r m  SINKING OF THE DREDGER LORD 

WlLLIKGTON
SHRI VAYALAR RAVI (Chirayin- 

kil): Under rule 377, may I draw the 
attention, of the Minister about a mat­
ter of urgent public importance? The 
Cochin Port wag created by dredging at 
Sea Mouth at Cochin 50 years ago and 
a Cutter Section—Dredger Lord Wel­
lington was used for it. Since then 
this dredger played an important role 
in keeping the Cochin Port always free 
for navigation. It was functioning 
very well; and there was no defect in 
the engine; and as such, it could be 
used very well. Even though the 
Cochin Port acquired anonther dredger 
at Mattancherry, it could not match the 
functioning of Lord Wellington. The 
depth of the navigation channel l‘ad to 
be maintained constantly. So, this 
constant work had been done by Lord 
Wellington alone. A new fishing har­
bour project has also started and the 
Cochin shipping Yard is nearing com­
pletion. For the functioning of «hese 
two projects, the dredging activities o£ 
the sea and the port area have to be 
continued more vigorously. Unfortu­
nately, on February 21 last, at r.oon. 
Lord Wellington sunk and went deep 
into the water. The episode was over 
within 20 minutes.

It may be noted that every year the 
outer bar derdging used to be conduct­
ed at the end of December; but, for the 
last few years, it is being postponed to 
January and February. In these 
months, the sea becomes rough tnd the 
dredger has to conduct dredging in this 
rough weather. The reason for such a 
change is unknown.

Lord Wellington went under repairs; 
and trial dredging was done. A Fit­
ness Certificate was issued for its being 
sent to the sea. After this certificate 
was issued, dredging was started; and 
it was only then that the dreged went 
under water. Everybody was surprise 
ed to see that this great asset of the 
Cochin Port met with this fate.

There are many doubts among peo­
ple and the employees of the Port,

about the incident There is every 
reason to believe that the engineering 
department completely failed to main­
tain this dredger properly. It was not 
the engine defect that made it sink, but 
the defect of the body made water flow 
in; and the disaster occurred.

Because of there being no dredging 
activities in the Port, the employees of 
the Cochin port are in an agitated 
mood. A fear of unemployment and 
retrenchment has developed among the 
people.

The Cochin port has also been incur­
ring heavy expenditure and they have 
decided to hire a dredging vessel from 
some other agency, it costs one lakh 
rupees per day for dredging by these 
contractors.

Another dredger which belongs to the 
Cochin Port is worthless in function­
ing.

Even though the Chairman of ihe 
Port Trust is efficient enough, the 
Permanent Engineering Department is 
yet to be streamlined. It is necessary 
that an enquiry should be conducted 
into the whole episode and the cir­
cumstances which led to the loss of 
Lord Willingtan. It will also throw 
some light on the whole functioning of 
the Engineering and Marine Mainten­
ance Department of the Cochin Port. 
So, I demand a thorough enquiry into 
the whole functioning of this depart­
ment and the circumstances which led 
to the incident. 1 also request the 
Government to take immediate steps 
to save the Cochin Port from the 
dangerous situation of complete ruin.
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MR. SPEAKER: Everything is being 

considered. There is a method for it.
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